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(Arising out of Order-in-Appeal No. 94/2009/MCH/AC (Exp) DFIA dated 
28.4.2009 passed by Commissioner of Customs (Appeals), Mumbai-I) 
 
 
JSW Steel Ltd.       Appellant 
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ORDER No. A/85468/2018 

 
 
Per: Ms. Archana Wadhwa 
 

 Learned Advocate appearing for the appellant seeks to 

withdraw the appeal.  No objection by the learned DR.  

Accordingly, we dismiss the appeal as withdrawn. 

(Pronounced in court) 

 

 
(Raju) 
Member (Technical) 

  (Archana Wadhwa) 
Member (Judicial) 
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